
Misc. Crl. (bail) Case No. 102/21  

 
11-05-2021                               

                                        Seen the petition filed  U/s.438 of Cr.P.C. seeking  pre-bail by 

accused/petitioners namely (1) Rathindra Dey alias Mithu and (2) Sri 

Deepjyoti Borah apprehending arrest in connection with Missamari P.S. case 

No. 38/2021 (corresponding GR case No.1120/21) U/s. 506/420/306  of IPC.  

                                       Case diary, as called for, was received which has been perused 

today. I have also heard ld. Counsel for both the sides through video 

conferencing. 

          It is pertinent to mention here that the accused/petitioners 

were granted the relief of interim pre-arrest bail in this case on 7-4-21 for 

the reasons which are stated in detail in the aforesaid order.  It is also to be 

noted here that on 19-4-21 the informant of this case had filed a written 

objection against grant of pre-arrest bail to the aforesaid accused/petitioners 

but today the informant has filed petition No.232 stating that she had 

entered into an amicable settlement with the accused/petitioners in 

connection with this case and therefore she does not have any grievance 

against the present accused/petitioners.  

   Be that as it may, but after perusal of the materials available 

in the case diary I am of the firmed view that custodial interrogation of the 

present accused/petitioners cannot be said to be necessary for the purpose 

of investigation of this case. I am also of the view that release of the 

accused/petitioners on pre-arrest bail at this stage is not in any way likely to 

adversely affect the investigation of this case if any to be conducted further.  

   For the aforesaid discussion and reasons, I am of the view 

that both the accused/petitioners deserve to be granted the relief of pre-

arrest bail in this case. Therefore, the interim order of pre-arrest bail dated 

7-4-2021 is hereby made absolute with the same terms and conditions as 

stated in the aforesaid order.     

    Let the case diary be sent back.  

     Misc. case stands accordingly disposed of.  

                                                          

               
   ( N. Akhtar ) 

    Additional Sessions Judge 
Sonitpur, Tezpur 


